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SHRI  M. BANERJEE * 8«m or 
eight days before you gave a direction to 
the Minuter of Energy to make a statement 
about the power failure or scarcity in 
Kanpur. A large number of employees 
are affected.

MR. SPEAKER : About  that the 
Minister agreed. He must  come for­
ward with a statement.

SHRI K.  RAGH RAMAIAH : The 
usual practice is that I convey to the 
Minister concerned -what he has actually 
said. The Minister has to take action.

SHRI S. M. B NERJEE s I am not 
making a statement today. On that day 
you were very angry and so was I. lti­
mately, when I cooled down,  you were 
kmd enousrb to direct the Minister to 
make a statement.

There is a serious situation in Kanpur, 
in the whole of . P., affecting two lakhs 
of workers, and the Minister goes oiunerrily, 
he has no time to make a statement  He 
may have no respect for me, but he should 
have respect for you  I request you to 
see that he mikes a statement.

MR SPEAKER : Before this observation 
came from you, I have already directed 
him.

SHRI S M BANERJEE : You suspend
the Munster for a day.

MR. SPEAKER : In. view of this> parti­
cular pij.ctic5 that after your statement 
about the business for the coming week, 
Membtrs raise their questions, you must 
have a new portfolio of only a Minister 
of Stat< rnents.  Or it should be directly 
under the Speaker.

PROF. MADH DANDAVATE : I 
did not press my adjournment motion 
when you categorically directed the Minis­
ter so make a statement. Our Minister 
or Parliamentary Affairs should take note 
of this direction.
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Cektbal   Advisory Board  or
EDOCATWft.

THE, DEP TY MINISTER IN THE 
MINISTRY OF ED CATION  AND 
SOGSAfc WSEFARE  AND IN THE

DEPARTMENT OF C T RE S H 
D. P. YADAV) : I beg to move :

That in pursuance of paragraph 
5(B) (a)  the late Department of 
Education,  Health  and  ands 
Resolution No. F122-3 35-E, dated 
the 8th August, 1935, as amended 
from time to time, the members 
of this House do  proceed  to 
elect, in such  manner as  the 
Speaker may direct, four members 
from among themselves to serve 
as members of the Central Advisory 
Board of Education,  subject to 
the other provisions of  the said 
Resolution.'*

MR. SPEAKER : The question is ; 
That in pursuance of paragraph 

5(5) (a) of the late Department of 
Education, Health and ands Re­
solution No. Fi22-335*E, dated 
the 8th August, 1935, as amended 
from time to time, the  members 
of this House do proceed to elect, 
m surh manner as the Speakei may 
direct, four members from among 
themselves to serve as members of 
the  Central Advisory Board of 
Education,  subject to the otheis 
provisions of the said Resolution.

The motion teas adopted

12-54 Hr*.

DEMANDS FOR GRANTS, 1975-76 
contd.

Ministry op Defence contd*
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